
CENTRAL A0iINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

NO,U.A.1425 of 1997 
.1 	 11,A.378 of 1998 

Present 	HO&ble it.D.Purkayastha, Judicial 1nbr, 

Hm'ble I1r.G.S. f'ingi, Administrative f1acrber. 

P.K. ultra & Ore. 

Vs. 
Applicants 

1.0nion of India through the Secretary, 
f11nistry of Railways, Rail Bhauan, 
New Delhi. 

The Chairman, Railway Board, -Rail Bhawan, 
New Delhi. 

The General f1anagsr, Eastern Railway, 
ø. 
	

1arlie place, Calcutta - 700 001. 

The GeneralManger, Chittaranjan Locomotive 
Woks, p.D.Chittaranjan 01st. Burduan. 

The Deputy Chief Personnel Officer (t) 
Chittaranjan Locomotive Works, 
P..Chittaranjan, 0ist,Burdan. 

- 	 •.. Respondents 

For the applicants : Mr.Semir GhOsh, counsel. 

For the respdents : 	.R.N.Da8, Sr.Counsel. 
P.B.Ray, counsel. 

Meard on ; 6.8.1999 & 9.8.1999. 	lOrderon  

ORDE.R 

G.S. 	inji A. l 
	 'V .  

The present 0.A. has been jointly riled by.P.K.I'ii,tra 

and 23 other applicants. They are all working in the Chittaranjan 

Locomotive works (CLIJ for short), Chittaranjan. The Railway 

Board had Issued lnstructicfls on 20.8.1993 vide the letter. no. 

E(NG)J/92/PIVQ/16 to all the General Iianagers of the Railways 



for the OBC class of candidates, whereas in the eiiployment news 

dated 6.12.909979 it has been mentioned that the upper age 

limit has been relaxed for 3 years in the case of QBC candidates. 

As sucho the applicants at serial nos.22, 23 and 24 are 

entitled to get the said benefit of relaxation of age for 

3 years. The written examination was conducted on 1402.1997. 

Its result was to be published on 	22.12.1997 and the vivavoce 

test was to be conducted 	on 	29.12.1997. 	The age limit for the 

purpose of the coitpetitive examination was to be calculated as 

on 1.10.1997. Some of the applicants from Serial nos.1 to 21 

had iriproved their educational qualifications during the period 

from 1968 to 1981 and also acquired 'qualification of diploma, 

it is the grievance of the applicants listed at serial nos. 
a 

1 to 21 that because of the irrational fixation of the upper 

age limit including the cut of date i.e..1.10.1997 in respect 

of calculation of ages they have been Outsd from the zone of 

consideration. 

The applicants were representedby P'k'.Samir Ghosh and 

the respondents by 1r.R.N.Das, 5r.Counsej, leading Mrs.8.Ray. 

• The tvsidn&vnb have also filed a miscellaneous application 

bearing no.378 of 1998 praying for publication of result and 

ti make appointments. 	. 

M.5amjr Ghosh, appearing On behalf of the applicants 

has contended that the respondents have acted with material 

irregularity In not relaxing the upper age limit for 3. years 

in the case of WC candidates i.e. applicant n03.22 to 24'  but 

because of n.onrelaxation of the upper age limit icOnviice 

was caused to thess three applicants although they were otherwise 

eligible in all res'pects. It has be 	further contended by 

Ir.GhOsh that the respondants had isud a nOtice in the anploy—

mt news for the period from 6-12.9.1997' where it has been 

mentioned that the upper age limit in the case of tC 1candidates 

has been relaxed by 3 years. It has also been stated that the 

rannandants have rommittgd irraqularity with regard to the 
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25% direct recruitment vacancies in Group-C categories. 	This 

was dme in View of the program of rapid modernisation of 

Indian RIluays as also phasing out of stXeam traction resulting 

in clO8ure of Steam LOcO Sheds and closure of Gds Sheds and 

Transhipment Yards, etc., rt made a large nuirber of regular 

staff surplus and for their retention, it required to be 

redeployed In alternative js. The decision was taken by the 

Railway Board as a cneutime measure and the method 'of General 

Oepartmental COnpetitive Examinati4,'  was decided to be adopted 

to fill up 25% of the net direct recruitment vacancies. it was 

also stated that the quotas prescribed for SC and ST would be 

applicable to this competitive examination. The age limit 

prescribed for unreserved general category candidates was '40 years 

and that for SC and ST candidates was 45 years. No age relaxation 

was prescribed for other backward cLasses and 's such they were 

viously to be treated as a part of the unreserved general 

candidate quOta. it was also prescribed that he competitive 

examination would comprise of a written test followed by viva-voce 

and the panel would be strictly In order of merit, it was laid 

do1s that psydulcgical test would be held for the categories 

where required for  direct recruitment. This instruction of the 

Railway Board was reiterated vide its letter dated 11.6.1997. 

with a view to widen the scope of.  the scheme of competitive 

examination in view of diploma holders Occupying lower grade 

postst it was decided that a few more categories of the meirbers 

of the staff would be included for the legitimacy of the 

competitive examination. Iccording to the notice dated 20,10.1997 

(annexure 'C' to the application), issuadby C*L*Uot Chittaranjan, 

it was indicated that the staff working in Group-C and Group-0 

categoriest would be eligible • the of the GBC candidates, who 

Is at serial no.23 of the applications namely, A.Sharma, made 

a representation to the Oy.Chief Persnel officer, CLL 

13.11.1997 that the notice dated 10.11.1997 (annexure '0' to the 
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1-21 whlth has been fixed at 40 years with the cut- of date 

as on 1.10.19979 though they had acquired diploma qualification 

as stipulated by the respondents. 

5. 	It has been stated in the reply of the respondents and 

has also been contended by the ld.counj, for the respondents 

that as per the procedures the vacanàies in the category of 

chargaman Gr.'B'/Drafteman 'B' of the PlethwIicai/Electrical 

Departments are filled up 50% by direct recruitment through 

Railway Recruitment Boards, 25% from serving matriculate 

enployees with 3 years service in sklled grades and below 

45 years of ageas Intermediate Appr. rechanics for the 

category of Chargeman 'B' And 25% by induction of .Ir!tsr 

Apprentices from. amangs.t Asstt. Draftsman 	for Draftsman 'B' 

and 25% by promotion from ranks. Tbe respondents state that 

the age limit as on 1.10.1997 was prescribed for the General 

Departmental CQnetitive Examination as on 1.10.1997 as 

40 years iR for the unreserved corrpetitors and iUCs and 

45 years for SC/ST. It is citendedthat the entire selection., 

procedure as well as the eligibility criteria, has been prescrlbad• 

in Railway Board's letteisdated 20.8.1993 and 11.6.1997 uhid 

were duly circulated. The respondents state that some menbers 

of staff of CLU hsv.e filed the instant O.A. when an Interim 

order has been passed by this Trlbunl on 19.12.1997 giving 

liberty to the respOnden'b.uthOritie5 to conduct the examination 

upto the holding the vivavOce test but the result of the 

said examination would not be publied nor appointments made 

without the leave of the court.' As per the instructions of the 

Railway Board, 	QupD categories of staff are not debarred from 

being considered for selection throui 60CC as the instructions 

stipulated that all regular employees possessing the prescribed 

educational qualification for direct rac.ruitmenb shall be 

eligibJe for appearing in the 06CC' irrespective of the grade 

and cadre. That emphasised that staff whether Group-C Or 

Group-U, were eligible to appear for the corrpetitive examina-. 
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serving eiiployees belonging to the 	C category had been 

allowed by the Railway Board, 

6. 	The Issue for adjudication in this O.A. as also the 

miscellaneous application is whether this. Tribunal could 

extend the age limit for appearing In the GOCE held by the 

Chittaranjan .Loco. Workshop in the case Of unreserved and 

£BC category merbers of the staff beycnd  40 years of age 

- 	and whether the age relaxation In respect of the BBC meTbarg 

of the staff can be enhanced by 3 years as had been die aS 01ir 

theadQertiéement dated 6-12.9.1997 in the eirployment flawS 

issued by thaRailway Board as also on different dates such a 

the one issued' by Recruitment Board, Chandigarh, Recruitment 

Board, Bangaloret and Recruitment Board,  Calcutta. We have 

carefully examined the ccntantions of both the parties and we 

have no hesitation to hold that the age rlaxation given as 

per the advertisement of the Railway Recr-uitment Board applies 

to those categories for which the advertisement has been issued. 

The age relaxation given therein for WC candidates, cannot be 

made applicable to the applicants in this iJ.A. Therefore, the 

QBC candidates In this G.A. have to be treated alongwith the 

unreserved category, the of the applicants i.e. applicant no.23 

to the C.A.i had represented to the respondents for age 

relaxation and the C.L.W. vide their letter dated 2.12.1997 

(annexure 'H'), have stated that the upper age limit had 

already been stipulated In the Railway Board letters dated 

20.8.1993 and 11.6.1997. thviously the Railway Board, while 

i8suing the instructicns/gu idol in eSt was aware that the 

relaxation for CaCs was being given in the advertisements 

issued by the Railway Recruitment Board but despIte that, they 

did not extend the age relaxation In the case of tiBCs for 

the ooc. They took this de'ision In their, wisdom and were 

fully conscious of their responsibility. Therefore, it is 

neither correct.flor desirable, on the part of this Tribunal to 



relaxation of the. unreservetj and €C candidates is ccicerned, 

that also is not called for as .40 years of age as on 1.10.1997 

is already enough relaxation. 

In view of the above, there is no justification for 

relaxation Of age in the case of unreserved an.ral category 

and CBC. The Q.A. and the IA. are both disposed of with 

the above observation and with a 'direction to the respondents 

that they can now publish the result and'make the appointments, 

No order is made as to costs.  

(G.S. Pbingi) 	,, 	. 	-. (0.Purkayastha) 	V  
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